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Central Administrative Tribunal
Principal Bench, New Delhi

OA 1198/2020

This the 2" day of September, 2020

(Through Video Conferencing)

Hon’ble Mr. A.K. Bishnoi, Member (A)
Hon’ble Mr. R.N. Singh, Member (J)

Dr. Rahas Kumar Mohanty

Aged about 48 years

R/o H-4/90B, first floor, flat no. 2

Bengali Colony, Mahavir Enclave

New Delhi-110045. ... Applicant

(through Sh. Tejaswi Kumar Pradhan)
Versus

1. Lalit Kala Akademi

(National Academy of Art)

(Through its Secretary or Secretary [/C
Rabindra Bhavan, 35-Feroze Shah Road
New Delhi- 110001.

2. The Chairman

Lalit Kala Akademi

(National Academy of Art)

Rabindra Bhavan, 35-Feroze Shah Road
New Delhi- 110001.

3. The Secretary

Ministry of Culture

Govt. Of India

502-C Wing, Shashtri Bhawan

New Delhi-110015. e Respondents

(through Sh. V.S.R. Krishna for respondent nos. 1
and 2 and Sh. Rajive R Raj for respondent no. 3)
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ORDER (Oral)

Hon’ble Mr. R.N. Singh, Member (J):

Heard learned counsel for the applicant for

sometime.

2. The applicant has filed the present
Application under section 19 of the Administrative
Act, 1985 to challenge the order dated 12.06.2020
(Annexure P-1) vide which the applicant's services
have been terminated. Sh. V.S.R. Krishna, learned
counsel who appears for respondent nos. 1 and
2 on advance service, at the outset submits that
one Sh. Ashish Patil has already been appointed on
the post on which the applicant has been working
and said Sh. Patil has joined the said post on
20.08.2020. Sh. Pradhan, learned counsel for the
applicant submits that he is not aware of the
particulars of Sh. Patil nor he is having a copy of

the order of appointment of Sh. Patil.

3. Sh. Krishna submits that he will supply a
copy of the appointment order of Sh. Patil, to the
learned counsel for the applicant positively within

three days from today.
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4. In view of the aforesaid, Sh. Pradhan, learned
counsel for the applicant seeks permission to

withdraw the OA with liberty to file a better OA in

accordance with the law. Permission is granted.

5. The OA stands dismissed as withdrawn with

liberty as aforesaid. No order as to costs.

(R.N. Singh) (A.K. Bishnoi)
Member (J) Member (A)

/ravi/ns/uma/



